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KARNATAKA LOKAYUKTA

No.UPLOK-1/DE/97/16/ ARE-16 Multi Storied Building,
DE.604/17 and 130/2018/ ARE-16 Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001.
Dated 12.11.2021.

RECOMMENDATION

Sub:- Departmental inquiry against (1) Shri Venkatappa,
the then District Manager, Dr.B.R.Ambedkar
Development Corporation Limited, Chitradurga, (2
Sri Damodar Naik, Retired Assistant District
Manager, Dr.B.R.Ambedkar Development
Corporation Limited, (3)Sri Nooruddin
D.Mokashi,(expired) Taluk Development Officer,
Dr.B.R.Ambedkar Development Corporation
Limited, Raichur, (4) Sri Sharanappa, PDO,
Hirebuduru Grama panchayath, Devadurga Taluk,
Raichur District (5) Sri Gopalappa Kattimani, -
(expired) District Manager, Dr.B.R.Ambedkar
Development Corporation Limited, Karnataka State
SC/ST Development Corporation Limited, Raichur,
and (6) Sri Tukaram Kalyankar, the then Tahsildar,
Devadurga Taluk (Under Secretary to Govt, Law
Department, Karnataka Government Secretariat)-
reg.

Ref:- 1) Proceedings Order No.ADC /CA/EV /Loka/2015-
16/31395 dated 26.3.2016 of the Managing
Director, Dr.B.R. Ambedkar Development
Corporation Limited, Bangalore.

2) Govt.Order No.SWD 464 SDE 2015 dated 20.04.2017.

3) Govt. Order No.RDP 534 GPS 2015 dated
19/21.11.2015.

4) Govt.Order No.DPAR 22 SEV 2015 dated 29.08.2017.



2) Nomination order No. (1)UPLOK-
1/DE.97/2016 dated 11.04.2016,(2)Uplok-
1/DE.604/2017 dated 27.04.2017 and 3)
Uplok-1/DE.130/2018 dated 15.03.2018 of
Upalokayukta, State of Karnataka,

3) Inquiry report dated  11.11.2021 of
Additional Registrar of Enquiries-16(I/c),
Karnataka Lokayukta, Bengaluru.

A~~~

The Government/ Disciplinary Authority by its orders
dated 20.04.2017, 19/21.11.2015, and 29.08.2017 initiated the
disciplinary proceedings against (1) Shri Venkatappa, the then
District Manager, Dr.B.R.Ambedkar Development Corporation
Limited, Chitradurga, (2) Sri Damodar Naik, Retired Assistant
District Manager, Dr.B.R.Ambedkar Development Corporation
Limited, (3)Sri Nooruddin D.Mokashi, Taluk Development Officer,
Dr.B.R. Ambedkar Development Corporation Limited, Raichur, (4)
Sri Sharanappa, PDO, Hirebuduru Grama panchayath, Devadurga
Taluk, Raichur District (3) Sri Gopalappa Kattimani, District
Manager, Dr.B.R.Ambedkar Development Corporation Limited,
Karnataka State SC/ST Development Corporation Limited, Raichur,
and (6) Sri Tukaram Kalyankar, the then Tahsildar, Devadurga
Taluk (Under Secretary to Govt., Law Department, Karnataka

Government Secretariat), [hereinafter referred to as Delinquent
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Government Officers/officials, for short as ‘DGOs 1 to 6
respectively ] and entrusted the departmental inquiry to this

Institution.

2. This Institution by Nomination Otrder bearing No. UPLOK-
1/DE.97/2016 dated 11.04.2016, nominated Additional Registrar
of Enquiries-5, Karnataka Lokayukta, Bengaluru, as the Inquiry
Officer to frame charges and to conduct departmental inquiry
against DGOs 1 to 4 for the alleged charge of misconduct, said
to have been committed by them. Subsequently, by order
dated 3.8.2016, Additional Registrar of Enquiries-11, was re-

nominated as the Inquiry Officer to continue the said inquiry.

S Thereafter, by nomination order No. Uplok-1/DE.604/2017
dated 27.04.2017, Additional Registrar of Enquiries-11, was
nominated as the Inquiry Officer to frame charges and to
conduct inquiry against DGO.5 Sri Gopalappa Kattimani. By
order dated 23.09.2017, this matter was clubbed with

DE.97.2016.
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4. Thereafter, by nomination order No. Uplok-1/DE.130/2018
dated 15.03.2018, Additional Registrar of Enquiries-11, was
nominated as the Inquiry Officer to frame charges and to
conduct inquiry against DGO.6 Sri Tukaram Kalyankar. By
order dated 11.09.2019, this matter was clubbed with
DE.97.2016.  Finally, by order dated 07.02.2019, Additional
Registrar of Enquiries-16, was re-nominated as the Inquiry
Officer to continue all the abovesaid three inquiries against

DGOs 1 to 6.

5. The DGOs were tried for the following charges:-
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Articles of Charge framed against DGO-4 & 5 is as

under:
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Articles of Charge framed as against DGO-6 is as under:
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6. The Inquiry Officer (Additional Registrar of Enquiries-
16) on proper appreciation of oral and documentary evidence
has held that, the above charge against the DGO.1 Srj
Venkatappa, DGO-2 Sri Damodar Naik, DGO 4 Sri Sharanappa,

and DGO 6 Sri Tukaram Kalyankar, is‘not proved’.

7.  Further, the Inquiry Officer (Additional Registrar of
Enquiries- 16) has recorded abatement of enquiry against
DGO.3 Nooruddin D.Mokashi and DGOS5 Gopalappa
Kattimani, in view of their death on 5.6.2018 and 1.8.2020

respectively.

8. On re-consideration of report of inquiry and all other
materials on record, I do not find any reason to interfere with
the findings recorded by the Inquiry Officer. Therefore, it is
hereby recommended to the Government to accept the report of
Enquiry Officer and exonerate DGOs 1, 2, 4 & 6 of the charges
leveled against them. Further, it is recommended to record
abatement of enquiry against DGO.3 Nooruddin D.Mokashi
and DGO-5 Gopalappa Kattimani.
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9. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

@% iof1/24
(JUSTICE B.S.FATIL)

Upalokayukta,
State of Karnataka.

BS*
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No. Uplok-1/DE/97/2016/ARE-16
No. Uplok-1/DE/604/2017 /ARE-16
No. Uplok-1/DE/130/2018/ARE-16

KARNATAKA LOKAYUKTA

No.UPLOK-1/DE/97/2016/ARE-16
No. UPLOK-1/DE/604/2017 /ARE-16
No. UPLOK-1/DE/130/2018/ARE-16

Present :

Sub:

ENQUIRY REPORT

H.G. Vijaya Kumari,

Additional Registrar of Enquiries-3
I/c Addl. Registrar of Enquiries-16,
Karnataka Lokayukta,

Bengaluru.

Departmental Enquiry against DGOs
in Enquiry No. 97/2016.

1)

2)

4)

b

Sri. Venkatappa, the then
District Manager, Dr.B.R.

Ambedkar Development
Corporation Limited,
Chitradurga.

Sri. Damodar Naik, Retired
Assistant District =~ Manager,
Dr.B.R. Ambedkar Development
Corporation Limited (Ex-parte)
Sri. Nooruddin D Mokashi, Taluk
Development Officer, Dr.B.R.
Ambedkar Development
Corporation Limited, Raichur

Sri. Sharanappa, PDO,
Hirebuduru Grama Panchayathi,
Devadurga Taluk, Raichur
District.

: l" \ 'yq

M.S. Building

Dr.B.R. Ambedkar Road
Bengaluru-560 001
Date: 11/11/2021.



Ref:

No. Uplok-1/DE/97/2016/ARE-16
No. Uplok-1/DE/604/2017 /ARE-16
No. Uplok-1/DE/130/2018/ARE-16

1. Government Order No.
e9063Q) /263 /960 /B0eT0/2015-16 /31395

Rongem, O: 26/03/2016.

2. Government Order No. Moz 534
MoFEoBo 2015 2ongwedd, O: 19/21.11.2015.
3. Nomination Order No: UPLOK- 1/
DE/97/2016, Bengaluru, Dated:

11/04 /2016 of Hon’ble Upalokayukta,
Bengaluru.

Department Enquiry against DGOs in Enq.No. 604/2017 :

Sub:

Ref:

1) Sri. Gopalappa Kattimani,
District Manager, Dr. B.R.
Ambedkar Development
Corporation Limited, Karnataka
State SC/ST Development
Limited, Raichur Presently
Manager, Karnataka State
Finance Limited, Yadagiri.

1) Government Order No. %38 464
AT R 2015 Bongedd, &: 20/04/2017.

2) Nomination Order No: UPLOK- 1/
DE/604/2017, Bengaluru, Dated:

27/04/2017 of Hon’ble Upalokayukta,
Bengaluru

Department Enquiry against DGOs in Enq.No. 130/2018 :

Sub:

1) Sri. Tukaram Kalyankar, Under
Secretary, Law  Department,
Karnataka Government

Lﬂ \T \‘lga_gyt-ariat — Reg.
[\{\ i L



No. Uplok-1/DE/97/2016/ARE-16
No. Uplok-1/DE/604/2017 /ARE-16
No. Uplok-1/DE/130/2018/ARE-16

Ref: 1) Government Order No. 2&8x0Q 22
Keas 2015 LBonsedd, &: 27/08/2017.

2) Nomination Order No: UPLOK- 1/
DE/130/2018, Bengaluru, Dated:
15/03/2018 of Hon’ble Upalokayukta,
Bengaluru.

* k% %

Preamble:

This is a Departmental Enquiry directed on the basis of

Government Order No. ©08Q/2¢3/90/S0e30/2015-16/31395
Bongedd, &: 26/03/2016 and Government Order No.
Mo /534/MmEos/2015 Wonswedd, &: 19/21.11.2015 against 1) Sri.

Venkatappa, District Manager, Dr. B.R. Ambedkar
Development Corporation Limited, Chitradurga District 2)
Sri. Damodar Naik, Retired Assistant District Manager, Dr.
B.R. Ambedkar Development Corporation Limited 3) Sri.
Nooruddin D. Mokashi, Taluk Development Officer, Dr. B.R.
Amdedkar Development Corporation Limited, Raichur
District and 4) Sri. Sharanappa, Panchayath Development

f Officer, Hl{i_rlebudur Grama Panchayathi, Devadurga Taluk,
| o8 —
N \8\\‘ =



No. Uplok-1/DE/97/2016/ARE-16
No. Uplok-1/DE/604/2017 /ARE-16
No. Uplok-1/DE/130/2018/ARE-16

Raichur District (herein after referred to as Delinquent
Government Official in short ‘DGOs 1 to 4 respectively’) in
Uplok-1/DE/97/2016/ARE-16.

2. This is a Departmental Enquiry directed on the basis of

Government Order No. 539 464 %°.8.% 2015 onsdem, O
- 20/04/2017 against Sri. Gopalappa Kattimani, the then District

Manager, Dr. B.R. Ambedkar Development Corporation
Limited, Raichur (herein after referred to as Delinquent
Government  Official in short ‘DGO’) in  Uplok-

1/DE/604/2017/ARE-16.

3. This is a Departmental Enquiry directed on the basis of

Government Order No. 2sR%3 22 e 2015 KZonenedd, &
29/08/2017 against Sri. Tukaram Kalyanakar, Under

‘Secretary, Law Department, Karnataka Government
Secretariat (herein after referred to as Delinquent
Government Official in short ‘DGO’) in Uplok-
ﬂél/ﬁI )E/130/2018/ARE-16.

/ }‘/;
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No. Uplok-1/DE/97/2016/ARE-16
No. Uplok-1/DE/604/2017 /ARE-16
No. Uplok-1/DE/130/2018/ARE-16

4. The Hon’ble Upalokayukta has nominated Additional
Registrar of Enquiries-4, 5 & 11, office of the Karnataka
Lokayukta, Bengaluru to frame the charge and to conduct
inquiry against the aforesaid DGOs as per the nomination
order dated 11/04/2016, 27/04/2017 & 15/03/2018.
Accordingly, Articles of Charge was framed. Vide order No.
Uplok-1/DE/2016 Bengaluru dated 3/8/2016 this file is
transferred to Additional Registrar of Enquiries -16. Uplok-
1/DE/604/2017 and Uplok-1/DE/130/2018 clubbed with
Uplok-1/DE/97/2016 vide orders dated 23/9/2017 and
11/9/2019 respectively. Gopalappa Kattimani and Tukaram
Kalyankar have been considered as DGOs 5 and 6

respectively in Uplok-1 /DE/97/2016.

5. Articles of Charge framed in Uplok-1/DE/97/2016/ ARE-

16 as against DGO-1 to 3 1s as under:
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No. Uplok-1/DE/97/2016/ARE-16

No. Uplok-1/DE/604/2017/ARE-16

No. Uplok-1/DE/130/2018/ARE-16
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No. Uplok-1/DE/97/2016/ARE-16
No. Uplok-1/DE/604/2017/ARE-16
No. Uplok-1/DE/130/2018/ARE-16
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No. Uplok-1/DE/97/2016/ARE-16

No. Uplok-1/DE/604/2017/ARE-16

No. Uplok-1/DE/130/2018/ARE-16
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No. Uplok-1/DE/97/2016/ARE-16
No. Uplok-1/DE/604 /2017 /ARE-16
No. Uplok-1/DE/130/2018/ARE-16
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8. DGOs-1, 3 to 6 have appeared before this Authority in

pursuance of service of Articles of Charge. DGO-2 is placed

Ex-parte.

0. First oral statement of DGOs-1, 4 & 5 were recorded.

Since DGOs 2 & 3 arc absent First oral statement could not

be recorded.
10. DGO-1, 4 and 5 have filed their written statement.
11. The following witnesses were examined on behalf of the
Disciplinary Authority
(1) PW1: Sri. Budheppa (Complainant)
(2) PW2: Sri.S.B.Patil

12. The following documents were marked as exhibits on

behalf of the disciplinary authority.

| Ex.P-1: Complaint ﬂ

Y ¥ = e P2 .
L:II-'- /.H’ ,)i ar 4f = -

Form no.!
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Ex.P-3: Form no.2

Ex.P-4: |Mahazar n
Ex.P-5: Endorsement
Ex.P-6: Letter of certification
Ex.P-7: Mutation

Ex.P-8: |RTC

EX.P-O: Sale deeds )
Ex.P-10: | Sale deeds

Ex.P-11: | Sale deeds

Ex.P-12: | Sale deeds —
Ex.P-13: |Letter dt. 29/4/2014
Ex.P-14: |RTC E——
Ex.P-15: [RTC I
Ex.P-16: |RTC

Ex.P-17: |Endorsement
Ex.P-18: |Endorsement
Ex.P-19: |Endorsement
Ex.P-20: |Endorsement
Ex.P-21: |Ration card o
Ex.P-22: |[Voter ID

Ex.P-23: |Voter ID

Ex.P-24: |Government Proceedings
Ex.P-25: |Circular =
Ex.P-26: |List y
Ex.P-27: |Form no.1 i
Ex.P-28: |Income proof
Ex.P-29: |Income Proof
Ex.P-30: |Income Proof
Ex.P-31: |Income proof _
Ex.P-32: |Income proof
Ex.P-33: |Photo copy letter
Ex.P-34: |Rejoinder

 Bx.B-35:

\

Letter dt. 13/5/2015

SR
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Ex.D-14: |Letter dt. 12/2/2019 along with
enclosures

Ex.D-15: |[FIR No. 95/2018 Notice to
complaint-Attested copy

Ex.D-16: |Letter dt. 26/12/2018

Ex.D-17: |Letter dt. 8/2/2019

Ex.D-18: |Order in Cr.no. 74/2018
Ex.D-10: |FIR no. 95/2018 notice to|
complainant dt. 28/122018 along
with enclosures.

Ex.D-20: |Deposition sheet in  Cr.No.
74/2018

Ex.D-21: |Letter dt. 30/4/2019

"Ex.D-22: |Order dt. 26/9/2019 of AC Court,
Raichur sub division, Raichur
Ex.D-23: |Letter dt. 10/10/2017

Ex.D-24: |Letter dt. 29/11/2018 oy
Ex.D-25: |Letter dt. 15/12/2018

15. The counsel for DGO-1, 4 & 6 have filed written

arguments.

16. The Presenting Officer has filed written arguments on
behalf of Disciplinary Authority.
17. The points that arise for determination are as follows:-

1) Whether the charges framed against the DGOs-
1, 2, 4 & 6 are proved by the Disciplinary
Authority?

). Y?%t Order?
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Ex.P-36: |Letter

Ex.P-37: |Letter

Ex.P-38: |Letter dt. 24/12/2014
Ex.P-39: |Letter dt. 26/12/2014
Ex.P-40: [I.O. report dt. 31/12/2014
Ex.P-41: |Report dt. 14/05/2015

13. Second Oral Statement of DGOs-1, 4 and 6 were
~recorded. Questionnaires of DGOs-1 & 4 have been recorded

under rule 11(18) of KCS (CCA) Rules, 1957.

14. DGO-6 examined himself as DW-1 and documents i.e.,

Ex.D-1 to Ex.D-25 were marked on behalf of defense side as

follows;

Ex.D-1: |CTCdt. 18/5/2013

Ex.D-2: |CTC dt.4/9/2013

Ex.D-3: |Endorsement dt. 12/7/2013
Ex.D-4: |Endorsement dt. 12/7/2013
Ex.D-5: |Endorsement dt. 12/7/2013
Ex.D-6: |Endorsement dt. 12/7/2013
Ex.D-7: Letter dt. 31/12/2014

Ex.D-8: | Complaint dt. 13/9/2017
Ex.D-9: |Post office receipt

Ex.D-10: |Xerox copy of complaint dt.
13/9/2017

Ex.D-11: |Letter dt. 2/1/2018-Attested copy
Ex.D-12: |Letter dt. 2/1/2018-Attested copy

M\J Ex.D-13: |FIR No. 74/2018
> Aps I"T’ Y
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18. Answer to the aforesaid points are as follows:

19k

Point No. 1- In the NEGATIVE.

Point no. 2 - as per the final order for the

following.

REASONS

POINT No.1l:

The charge against DGOs 1,2,4 and 6 is that in the
year 2013 DGO 1 working as Additional District
Manager, DGO 2 working as District Manager in the
office of Dr.B.R.Ambedkar Development Corporation,
Raichur, DGO 4 working as Panchayath Development
Officer at Hirebudanooru Gram Panchayath and DGO
6 while working as Tahsildar Grade I, Devadurga
Taluk a decision had bcen taken for purchase of land
bearing Sy.No.34/4 to an extent of 4 acres belonging
to Amarappa S/o Bhoodhappa Gowda R/o Jinnapura
without verifying the records regarding the eligibility of

the beneficiaries to register the land in their names

L\t

Epdl thus <)/(f:ommitted negligence in selecting the
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beneficiaries, and DGO 6 had issuced endorsement
dated 27/7/2013 rejecting the request of the
beneficiaries on the ground that thecy possessed land
in their names and inspite of that again he issued an
endorsement dated 2/8/2013 in the name of the
beneficiaries Eramma W/o Papaiah, Bhudinaala
village, Rindamma W/o Basavaraja, Nagamma W/o
Mukaiah, Shanthamma W/o Bhudiyappa with regard
to land ownership to help them to get the land
sanctioned from Dr.B.R.Ambedkar, Development
Corporation, Raichur although they are ineligible to
avail the benefits.

To substantiate the case of the Disciplinary Authority,
the complainant Bhudhappa is cxamined as PW1 and
S.B.Patil is examined as PW2 and got marked Ex.P1
to 41. On defense side, DGO 6 got examined himself
as DW1 and got marked Ex.D1 to 25.

The complainant has stated in his evidence that he
knows DGOs 4 to 6. He filed the complaint as per

Ex Pl alleging that land has been registered in the
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names of the persons who have already possessed the
land and the documents have been concocted to help
the beneficiaries Eramma W/o Papaiah, Bhudinaala
village, Rindamma W/o Basavaraja, Nagamma W/o
Mukaiah, Shanthamma W/o Bhudiyappa without
conducting gramsabha mcetings.

The evidence of the complainant is not supported by
the documentary evidence Ex.P1l. In Ex.P1 nowhere
the complainant has mentioned the names of the
DGOs. The complainant has alleged that the Revenue
Inspector Thimmarcddy and the middle person
Channappa S/o Siddareddyappa without issuing the
notices and informing thc parties had drawn the
panchanama without conducting the gramasabha
meetings in the village. The names of the DGOs are
not forthcoming in thc complaint. PWI admitted
during his cross cxamination that he has not
mentioned the names of DGOs 1 to 6 in the complaint

and that Ex.P6 cndorscment was forged one. He

rther stated that Ex.P27 Form No.l beneficiary
) " '}.-ll-)'.?&m
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details was issucd by the successor of the DGO i.e.
Basavalingappa Nayikodu. He f{urther admitted that
DGO 6 also filed police complaint with regard to
forging of Ex.P6 and he was cnquired by the police.
PW1 stated in his cross examination that the Revenue
Inspector Thimmareddy brought Form A, at that time,
he also filed protest petition which was not updated in
the computer and Thimmareddy told him to prefer
appeal. He also stated that at the time of sanctioning
the lands, registration and change of khata, DGO was
not working during the reclevant period and DGO 6
also wrote a letter to the Assistant Commissioner for
cancellation of deeds. On recading of entire cross
examination of PW1, it is clear that he filed the
complaint against thc¢ middlemen Channappa S/o
Siddareddyappa with regard to manipulating the
documents and DGOs 1, 4 and 5 were not working
during the relevant period.

The Disciplinary Authority has failed to examine the

/Ip Tﬁt)gau Off1cer /PW2 and the said witness is also
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not tendered for cross cxamination and evidence of
PW2 has been discarded.

It is clear from the documentary evidence that names
of DGOs arc not mentioned in the complaint.
Admittedly, DGO 6 has issued an endorsement dated
27/7/2013 Ex.PS (4 sheets) rejecting the request of
the beneficiarics as they already posscssed the lands.
The defense of the DGO 6 is that he had discharged
his duties as Tahsildar, Devadurga Taluk from
18/5/2013 to 2/9/2013 and Ex.P6 (4 pages) is
concocted by his stafl and computer operator and he
has not issued endorscment dated 2,/8/2013 and his
digital signaturc has been misused by them. The said
fact is also admitted by the complainant in his cross
examination. His cross cxamination shows that he
filed the complaint against the middlemen Channappa
S/o Siddareddyappa with regard to manipulating the
documents. It is also clear from (hc cvidence of DW1

that after reccipt of the notice from Lokayukta office he

Qﬁcame to know about the misuse of his digital signature

=

L
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and he filed the complaint and also informed his
superior officers regarding misuse of his digital
signature and canccllation of the deeds and he was
not at all working at Dcvadruga Taluk at the time of
registration of the deeds.

The Revenue Inspector Thimmareddy and Village
Accountant Imansab arc not examined by Disciplinary
Authority. On perusal of Ex.P35 the letter dated
13/5/2015 written by the Assistant Commissioner to
the Dy.S.P., Karnataka Lokayukta, Raichur it shows
that Senior Managar, Object Technologies,
Basavangudi, Bengaluru was informed to dismiss from
service Suresha, Computer Opcrator, Atalji Janasnehi
Kendra, Devadurga who had misused the digital card
of the Tahsildar colluding with middle person and to
depute someone.

The case of Disciplinary Authority is not proved by the
evidence of PW-1 and by the documentary evidence. It

is clear from the evidence of PW1 that DGOs 1,2,4 and

6 were not Yesponsibk: for sanction of land and hold
Lo
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meetings. It is clear from Ex.P35 that digital signature
of DGO 6 is misuscd by the Computer Operator
Suresha. Hence, T hold that Disciplinary Authority has
failed to prove thc chiuves framed against DGO 1 Sri.
Venkatappa, District Manager, Dr. B.R. Ambedkar
Development  Corporation Limited, Chitradurga
District, DGO-2 Sri Damodar Naik, Retd Assistant
District Manager, Dr.B.R.Ambedkar Development
Corporation  Limited, DGO-4 Sri. Sharanappa,
Panchayath Developrmont Officer, Hirebudur Grama
Panchayathi, Dcvadurga Taluk, Raichur District and
DGO-6 Sri. Tukaramn Kalyanakar, Under Secretary,
Law Department, Karnataka Government Secretariat.
In view of the dcath ol DGO 3 Nooruddin D.Mokashi
and DGO 5 Gopalappa Kattimani, the enquiry
proceedings against ihem stand abated.

For the reasons statcd above, I answer Point No.l in

the NEGATIVE.

. Point Nq.2:
\\‘8‘ \Y
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For the above said rcasons, I proceed to record the
following;
FINDINGS

31.  Disciplinary Authority has not proved the charges
leveled against DGO ! Sri. Venkatappa, District
Manager, Dr. B.R. Ambedkar  Development
Corporation Limited, Chitradurga District, DGO-2
Sri.Damodar Naik, Retd Assistant District Manager,
Dr.B.R.Ambedkar Devclopment Corporation Limited,
DGO-4 Sri. Sharanappa, Panchayath Development
Officer, Hircbudur Grama Panchayathi, Devadurga
Taluk, Raichur District and DGO-6 Sri. Tukaram
Kalyanakar, Under Scorctary, Law Department,
Karnataka Government Sccretariat.

32. Disciplinary enquiry against DGO 3 Sri. Nooruddin D
Mokashi, Taluk Dcvclopment Officer, Dr.B.R.
Ambedkar Development Corporation Limited, Raichur
and DGO 5Sri. Gopalappa Kattimani, District

Manager, Dr. B.R Ambedkar Development

% ation ‘ Limited, Karnataka State SC/ST
& =
‘9\ el
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Development Limited, Raichur Presently Manager,
Karnataka State Finance Limited, Yadagiri stands
‘abaled’, in view of their death on 5/6/2018 and
1/8/2020 respectively

Hence this report is submitted to Hon’ble
Upalokayukta Lokayukta for further action.

Dated this 11t day of November 2021

o o]
(H.GVijaya Kumari

Additional Registrar Enquiries-3
I/c. Additional Registrar Enquiries-16
Karnataka Lokayukta,
Bengaluru.

Date of Retirement of DGO 1: 31/5/2016
Date of Retirement of DGO 2: Exparte

Date of Retirement of DGO 4: 31/5/2043
Date of Retirement of DGO 6: 31/7/2040
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ANNEXURE

List of witness examined on behalf of Disciplinary
Authority.

(1) PW1: Sri. Bhudeppa (Complaiannt)
(2) PW2: Sri. S.B. Patil (1.O) '

List of Documents marked on behalf of Disciplinary
Authority:

Ex.P-1: Complaint
Ex.P-2: Form no.1
Ex.P-3: Farm no.2
Ex.P-4: Mahazar
Ex.P-5: |Endorsement
Ex.P-6: Letter of certification
Ex.P-7: Mutation
Ex.P-8: RTC

Ex.P-9: Sale deeds
Ex.P-10: | Sale deeds
Ex.P-11: | Sale deeds
Ex.P-12: | Sale deeds
Ex.P-13: |Letter dt. 29/4/2014
Ex.P-14: |RTC

Ex.P-15: |RTC

Ex.P-16: |RTC

Ex.P-17: |Endorsement
Ex.P-18: |Endorsement
Ex.P-19: |Endorsement
Ex.P-20: |Endorsement
Ex.P-21: |Ration card

| fEx.P-22: \(Voter ID
1 =;
g E\‘f"‘ ) 4

-
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Ex.P-23: |Voter ID

Ex.P-24: |Government Proceedings
Ex.P-25: |Circular I
Ex.P-26: |List

Ex.P-27: |Form no.l

Ex.P-28: |Income proof

Ex.P-29: |Income Proof

Ex.P-30: |Income Proof

Ex.P-31: |Income proof

Ex.P-32: |Income proof

Ex.P-33: |Photo copy letter

Ex.P-34: |Rejoinder

Ex.P-35: |Letter dt. 13/5/2015
Ex.P-36: |Letter

Ex.P-37: |Letter

Ex.P-38: |Letter dt. 24/12/2014
Ex.P-39: |Letter dt. 26/12/2014
Ex.P-40: |I1.O. report dt. 31/12/2014
Ex.P-41: |Report dt. 14/05/2015

List of witness examined on behalf of DGOs

DW-1:

Sri. Tukaram Kalyankar (DGO-6).

List of Documecnts marked on behalf of DGOs :

Ex.D-1. |CTC dt. 18/5/2013

Ex.D-2: |CTC dt. 4/9/2013 |
f Ex.D-3: |Endorsement gt 1 2_/ 7/20 13 |
Ex.D-4: |Endorsement dt. 12_/772_013_ - |
Ex.D-5: |Endorsement dt. 12/7/2013 |
Ex.D-6 Endorsement dt. 12/7/2013 |
Ex.D-7: |Letter dt. 31/12/2014

\lCornplaint dt. 13/9/2017
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Ex.D-9: |Post office receipt

Ex.D-10: [Xerox copy of complaint dt.
13/9/2017

Ex.D-11: |Letter dt. 2/1/2018-Attested copy

Ex.D-12: |Letter dt. 2/1/2018-Attested copy

Ex.D-13: |FIR No. 74/2018 -

Ex.D-14: |Letter dt. 12/2/2019 along with
enclosures

Ex.D-15: |[FIR No. 95/2018 Notice to
complaint-Attested copy

Ex.D-16: |Letter dt. 26/12/2018

Ex.D-17: |Letter dt. 8/2/2019

Ex.D-18: |Order in Cr.no. 74/2018

Ex.D-19: |[FIR no. 95/2018 notice to
complainant dt. 28/122018 along
with enclosures.

Ex.D-20: |Deposition sheet in Cr.No.
74/2018

Ex.D-21: |Letter dt. 30/4/2019

Ex.D-22: |[Order dt. 26/9/2019 of AC Court,
Raichur sub division, Raichur

Ex.D-23: |Letter dt. 10/10/2017

Ex.D-24: |Letter dt. 29/11/2018

Ex.D-25: |Letter dt. 15/12/2018

Dated this 11t day of November

2 021
o |

cQQ AN
(H. ljaya Kumari)

Additional Registrar of Enquiries-3

I/c Additional Registrar of Enquiries-16

Karnataka Lokayukta,
Bengaluru.



